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(2) A cOPy each of the following 
Notifications under section 159 of the 
Customs Act, 1962:-

(i) SO. 550 published in Gazette 
of India dated the 26th Feb-
ruary, 1966; 

(ii) SO. 551 published in Gazette 
of. India dated the 26th Feb-
ruary, 1966; 

(iii) SO. 552 published in Gazette 
of India dated the 26th Feb-
ruary, 1966; 

(iv) SO. 553 published in Gazette 
of India dated the 26th Feb-
ruary, 1966; 

(v) SO. 554 published in Gazette 
of India dated the 26th Feb-
ruary, 1966; 

(vi) SO. 555 published in Gazette 
of India dated the 26th Feb-
ruary, 1966; 

(vii) SO. 556 published in Gazette 
of India dated the 26th Feb-
ruary, 1966; 

(viii) SO. 557 published in Gazette 
of India dated the 26th Feb-
ruary, 1966; 

[Placed in Library. See No. LT-
6762/66]. 
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;ftfur f~ ~, 'f.,ff <rr.r.t ~ ~ 
f~ ;;fTI1" I i!f~ srRf if; <WiT if; 
Ifif it ~~ <f~ ~~ 'Ii ~ f.I; it <f0fTir it 
moT .,.-.,m ~-a- ~ I ~ ~ .,-;r 
~ ~~ 'lit ~T f'iGRT 'qT~, aT ~«'fiT 
IRr.fiI" ~ flf; ~ ~ll: oqm <'f1WfT 
'Iff¢t ~ I 

Mr. Speaker: Order, order. Would 
he sit down? 

'" ~ :~~~,m'l"~ 
'R f.ftrfli ~ I 

Mr. Speaker: Either he will .it 
down or 1 shall have to take action. 

'" ~ : ti,f<:lfl1llT if; ,,"Iii ~T 
qi~ ;pfT 'f{T f~ ;;mIT I 

Mr. Speaker: Either he will sit 
down or I shall have to ask him to 
go out. 

'" ~ Iii:[ iff lr.fTifi"'r iff 
~tl 
Mr. Speaker: I shall have to ask 

him to go out it he does not sit down. 

,"~qm: (~): 

!!ItIt~ ~~, mr.r it ti,furvrr lfTi<r 
if;mit~Uf~<fTiI"IIfT I 

'" ~ : 1!;<'IT'f 'Pfi ~T f~ 'f'fT 
f.I; i!f<:lfl1llT fl:[Of ;;rl1fITT I 

ANNUAL REPORT OF BHARAT ELECTRONICS 
LIMITED 

The MiDlster of State In the Minis-
try of Defence (Shri A. M. Thomas): 
I beg to lay on the Table a copy of 
the Annual Report of the Bharat Elec-
tronics Limited, Bangalore, 1.or the 
year 1964-65 along with the Audited 
Accounts and the <,ommen!s of the 
Comptroller and Auditor-General 
thereon, under sub-section (1) of sec-
tion 619A of the Companies Act, 1956. 
Placed in Library, See No. LT-5763/ 
66]. 

12.54 hrs. 

HE: PAROLE OF SHRI UMANATH 

Mr. Speaker: Now, I have to an-
nounce my decision or my ruling on 
he came of Shri Umanath 

Shri Umanath, a Member of Lok 
Sabha, is under detention by the or-
der of the Madras Government under 
Defence of India Rules. He asked 1.or 
releaSe On parole in order to be able-
to attend his ailing wife. The Sta,,' 
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[Mr. Speaker] 
Government allowed his request, but 
laid down the following conditions 
inter alia that: 

(I) Shri Umanath should report 
his presence every day at the 
local police station; and 

(2) He should n'ot indulge or par-
ticipate in any subversive 
(political) activities. 

On 2nd March, 1966, a question 
Brose in the House whether Shri Uma-
nath, while on parole, could attend 
the House and participate in the 
discussions, if he so desired. The Law 
Minister explained the legal position 
but when further doubts were raised, 
the Leader of the House wanted time 
to stUdy the position further and exa-
mine the implications. 

Betore the Government had explain-
ed its viewpoint and the House taken 
any decision, Shri Umanath was 
served with another notice on the 
2nd March, 1966 that he could not 
go to Delhi while on parole. This new 
notice provoked a motion by Shri H. 
V. Kamath, that a breach of privilege 
and contempt of the House had been 
committed inasmuch 8s a new condi-
tion had been imposed on Shri Uma-
nath hindering him from attending 
Lok Sabha. The Home Minister ex-
plained that the new order was only 
an elucidation and not a fresh condi-
tion or variation of the old ones laid 
down in the original order of parole 
and Shri Umanath had himself agre-
ed to his release on the express c'an-
·1Yl''Jns. including inter alia the daily 

..,eporting to the local police station, 

.... hich implicity meant continued stay 
in his residence. 

The adminislration of Defence of 
India Rules is in the sphere of the 
State Government. The impositIon of 
any conditions on Shri Umanath for 
release on parole is the eXclu"ive ju-
risdiction of the Madras state and it 
· ... as for Shri Umanath to agree to 
mose conditions and secure his relea,~e 
on parole or not. The Central Gov-

ernment has no responsibility and this 
House cannot interfere, even if the 
conditions were SUCh as prevented 
Shri Umanath tr'om attending the 
House while on parole. There would 
be no contempt committed in such a 
case. 

But the service of the order dated 
the 2nd March, 1966 has introduced 
a curious element. IC. the new order 
was only elucidatory, it was unneces-
sary; if it imposes a new condition, it 
is improper to do so, as it came into 
force while the House was seized of 
the matter. 

Now, let Us examine the new 'order 
dated the 2nd March, 1966. This pro-
hibits Shri Umanath from coming to 
Delhi and thus is expressly intended 
to preclude him from attendln, the 
House. This was the only question 
that was pending for consideration 
by this House, and the State Govern-
ment Or the officer responsible has 
created a situation under which Shri 
Umanath cannot attend the House 
even if the House had come to the 
contrary conclusion. 

Attendance in the House and parti-
cipati"on in the debates can never be 
considered as indulging in objection-
able activities. 

Shrl Kapur Singh (Ludhiana) : 
Thank you. 

Shrl Harj Vishnu Kamath (Hoshan-
gabad): You have put it very well. 

Mr. Speaker: If under the original 
restrictions Shri Umanath had reach-
ed by some plane service any day, 
laken part in the debates and re-
turned by the plane the same day to 
report hi", presence to the police sta-
ti'on, he would not have committed 
any breach of the original conditions; 
but if he does the same thin.g noW, 
this would be a clear breach. I am 
not competent to interpret the old 
conditions in the strict legal sense, as 
that would be for the courts to decide. 
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it may be that courts might hold that 
even under their original conditions 
lhe detenu could nOL aLt~nd the 
House. If then Shri Umanaih had 
.contravened any condition, he would 
have done that 'on his own responsi-
bility. My limited purpose nOw is to 
point oui that the alleged elucidation 
has brought about a chonge in the 
origina} restrictions. 

This would be more evident by a 
little further examinatlon. The lat-
est order does not prohibit Shri Uma-
nath from visiting nearby towns or 
even going to Madras or other places 
if he can return the same day to 
register his presenCe in the evening. 
1f the original 'order had laid down 
that the detenu would confine his 
movements to his village Or town, 
this could have beeen understood. 
can go further. Even if the later or-
der dated the 2nd March hail convey-
ed that the 'original order was intend-
ed to restrict his movements within 
the boundaries of the local police sta-
tion and Shri Umanath could not 
move out of those limits, it C'ould pos-
sibly be argued that this was an un-
necessary elucidatlon. But in the pre-
sent circumstances I have no option 
but to hold that this was a fresh con-
dition..specillcally served to make sure 
that he does not go to Delhi to at-
tend this House. 

At page 109 of. Mall's ParnilmentaTY 
Practice it is stated that 'any act or 
omission 'which obstructs or impedes 
either House of Parliament in the 
performance at its functions, which 
obstructs 'or impedes any Member in 
the discharge of his duty, or which 
has a tendency directly or indirectly 
to produce such results, may be treat-
ed as a contempt, even though there 
is no precedent of the offence'. 
13 h1'!J. 

It is signillcant that the Central 
Government, which is answerable to 
this House. took no action to apprise 
the State Government of Madras of 
the disC'Ussion in the HOllSe on the 
2nd March and of its undertaking to 
make a further .tatement after exa-
mining the position; and subsequently, 

when it came to it; notice that a 
fresh elucidatory 'order had been issu-
ed on Shri Umanath, did not advise 
the State Government to cancel or 
hold in abeyance the said order pend-
ing a decision by this House. 

Shrl Nath Pai (Rajapur): Most 
regrettable lapse. You should rook 
at them while reading. 

Mr. Speaker: It is strange that 
while the Home Minister stated in the 
House that Shri Umanath could attend 
the House if the conditions of parole 
permitted it otherwise, the State Gov-
ernment cf Madras had already neu-
tralised the effects of its interpretation 
oC the parole order. In the circum-
stances of this case, it is possible that 
the Hous~ may after fuller investiga-
tion of; tilt! case come to the conclu-
sion that the service of the order 
dated 2-3-1966 prohibiting Shri 
Umanath from going to Delhi specifi-
cally, where the Houses of Parlia-
ment sit, during the period, when 
this HOl:se was seized of this very 
matter, may amount to contempt of 
the House. 

My function at this stage is to con-
sider whether I should give consent to 
the Motion of Privilege being made. 
As 1 have stated above, there is 
enough material before me to give 
such e'onsent. But I would urge the 
House to consider that as this is the 
IIrst case of it. kind and possibly the 
order h!is been issued in ignorance of 
its implications, the House would be 
better advised 

Shrl Maurya (Aligarh): No, Sir. 

Mr. Speaker: ... to express its 
displeasure at the impropriety and let 
the matter rest there. 

I may reiterate I am not called upon 
to give any opinion as to whether Shri 
Umanath can attend this House under 
the resbrictions laid down by the 
State Government and agreed to by 
him. That is a legal question to be 
adiudicated urton by courta. This 
House has no obiection, but if he 
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[Mr. Speaker] 
comes and attends, he has himsell to 
face the consequences. 

Shrl Bart Vishnu Kamath: Mr. 
Speaker, we are grateful indeed for 
the magnificent ruling-that is the 
only word I can use in this context-
that yOU haVe given just now \)n an 
issue which concerns the rights and 
privileges of Members of this House. 
I would only urge one or two points 
by way of clarillcatfon and further 
elucidation-the words used by the 
Home Minister himself. 

I am not concerned here with the 
politics of Shri Umanath or the 
principles, programmes and policies of 
the party to which he bel·ongs. My 
party does have very serious differ-
ences with his party but that is not 
the issue here. The issue, as you have 
rightly said, is the issue of the rights. 
and the cognate issue of breach of 
privilege. You have held, that there 
has been prima facie proof of contempt 0' the House but you would advise 
the House not to pursue the matter-
that is the way you have put it. 

May I urge for your C'onsideration 
one or two points on which will hinge 
the decision of this House as to whe-
ther contempt has been committed 
and whether it sh'ould or should not 
be referred to the Committee of Pri-
vileges? The other day when I speci-
fically mentioned this order, this no-
tic~all it what yOU will-that the 
Madras Government served on Shri 
Umanath through a sub-inspector of 
police of Woriur, the Home Minister 
blandly said 'we have not served any 
order'. He did not even know that 
it had been served. though. as you 
haVe righBy said, it was his duty to 
have apprised the Madras Govern-
ment of the proceedings of this 
House in this matter. 

Now according to press reports, the 
Chief Minister. of Madras 8hri Bhak-
lavatsalam, made statement in the 
House, the Assembly, the next day. 
According to press reports-7 hope 

they are authentic and accurate-he 
also denied any knowledge-comple-
tely-of any order served by Govern-
ment on the detenu on parole. I 
have got a letter from a friend in that 
area saying he was not aware whether 
he spoke in Tamil or English; he at-
tributes to the Chief Minister of Mad-
ras the statement that he charged 
Members of Parliament with making 
irresponsible statements in thi .. , 
House. I do not know whether it i. 
true; the words used were that Mem-
bers of Parliament make irresponsi-
ble statements in this House. That, 
Sir. makes the offence graver . . . 

Mr. Speaker: In that connection, I 
haVe to make an observation. Here too 
I have found that in spite of my re-
monstrances, criticism is offered 
against State Governments, against 
officers, who are not present here-
very severe criticism sometimes. I 
have wondered whether if we induig-
ed in that practice, the State A"sem-
blies or the State Ministers might 
also not do the same. 

An. hon. Member: Not the Chief 
Minister. 

Mr. Speaker: Supposing I allow 
SUch a discussion on State Govern-
ments. State Chief Ministers and 
other State Ministers who are nc.t 
here to defend themsel ves, then oc-
casion can arise when in the State 
Assemblies they might attack us. If 
we want to safeguard our own inter-
est and protect ourselves 

Shrl S. M. Banerjee (Kanpur): 
They have been doing it. 

Mr. Speaker: ........ it is better 
that we do not make such references 
here to them. H we do, it is just pos-
sible that they may some day say 
that the Speaker was a fool to allow 
such a thing and the Members were not 
wise in indulging in such discussion. 
What sha!! we d'o then? So it is best 
for oUr own protection, for our ow:> 
security, that We move only in our 
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own sPhere that is prescribed for uS 
in the Constitution and do not move 
out of it, so that We can hold them 
also in check, so that they remain in 
their own sphere and not go out of 
it. 

Shri Harl Vishnu Kmtath: Thank 
you very much. I bow to the wisdom 
of your ruling; I accept it with aU 
my heart. I never used any word, If 
I remembcr aright, which might give 
offence to the Chief Minister: I only 
made a statement of fact 

Mr. Speaker: He will be brief so 
far as that is concerned. I have only 
put it to 1 h<' House. 

Shrl Barl Vishnu Kamath: My col-
league saId that the conditions impos-
ed are humiliating, nothing else: we 
did not say any word against the 
Chief Minister. But he is reported to 
have said that Members of Parliament 
have made irresponsible statE'ments in 
this House. If that is c'orrect, it adds 
to the gravity of the offence thoc might 
have been committed, of the contempt 
that has loeen committed. 

If you will condescend to accept 
my humble after of assistance in com-
ing to th~ right decision, ~ would al<o 
place, with your leave. on the Table 
of the House, a photostat copy bf the 
order, the second order which was 
served on thE detenue. Let him either 
affirm or deny. The Home Minister, 
unfortunately is not here. Or d'o they 
take the stand whiCh they took ex-
actly a year ago with regard to the 
CBI Report on Orissa, iI' regard to 
which you gave a historic ruling? 

Mr. Speaker: He might pass it on 
to me. I will find but. 

Sbrl Harl Vishnu Kamath: am 
handing it over at the Table. I hope 
you recoll~ct the notorious stance 
whiCh thpy took regarding the CBI 
Report-neither affirm nOr deny. 

While we would certainly give very 
earnest consideration to your advice, 

the adviccl that you have tendered to-
the House in this matter, I for one 
feel that the concomittant cicum-
stances whiCh have attended this r.-
ther serious issue that has come be-
fore us, the right of a detenue 0,," 
parole to attend the House, and the 
way the Madras State Government has 
tried to circumvent or anticipate a 
decision b~' us by issuing a fresh order 
brings the House into c"'"tempt ....... 

Mr. Speaker: I think I have dealt 
with that. 

Sbrl Harl Vishnu Kamath: Having 
come to the decision, how, may I ask 
in all earnestness, would you ask us 
not to refer this matter to the Com-
mittee of Privileges, because a ques-
tion of privil~g;:, is inVOlved, and 
that privilege is sought to be set at 
nought by this particullr order, of 
which they say they ore ign'Orant-
both the Madras Government as well 
as the Home Minister here? 

Therefore, I for one would strongly 
urge that "otwithstanding the status 
that the Madras Chief Minister holct. 
in public and in his own State, no:-
withstanding the status of the Howe 
Minister, who is also somewhat involv-
ed in this matter~ in that he failed to 
apprise the Madras Government of 
the facts of the case, of the debate 
in the House, I do feel that, keeping 
in view the historic traditIons that 
this HOUse has been laying down In 
the last few years, in the last fe·~· 

months, in your time, keeping in view 
the highest traditions that should l>e 
laid down by this Hou3e, we should 
not be deterred by the consideration' 
that a high dignitary, whether at the 
Cenlre or at the State, is involved In 
this matter. We must proceed to 
refer the matter to the Committee o! 
Privileges. 

Shrl H. N. Mukerjee (Calcutta 
Central) : The House should not let 
Ihis occasion pass without an expres-
sion of our gratitude for the historic 
ruling which you have given, historic 
because of its relevance to the concept 
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[Shri H. N. Mukerjeej 
of parliamentary democracy and the 
rights of Members of Parliament. I 
do not want to expatiate on the point, 
'because it is not necessary. 

You have given a ruling which IS, 
in effect, a reprimand to certain for-

.ces operating on the government side 
both at lhe centre and in the state. 

,but yOU, in your gener'osity, have re-
commenried that this being the first 
case of t'lis nature, it should not per-

:haps be made any further U&e of, a!ld 
that perhaps is the conseq"ential result 
of your advice that the matter need 
not be rettrred to the committee tlf 
privileges. In regard to that I would 
:make a humble submission, and I am 
SUfe you '\\ auld give serious conside-
ration to this point. 

I know that on recent occasions there 
.have bee" many instances when yOU 
have been forced to make certain ob-
servations "bout the per:! to parlia-
mentary democracy and the way it is 
functioning in our country. As far as 
J am concerned, t am ready to Say 
that 'occasionally things happen in the 
,country which are of such a natur~ 
that perhap. we on our part operatin.~ 
even in:;iril~ this House sometimes 

.overstep tile boundaries which we 
should not do in normal circumstances 
I am re,uy to admit that. but there 

:has to be a differentiatio~ betwc~n 

transgressions ot certain C!OOf s of con-
duct by an Opposition In the country 
which is harried and flust~red by all 
kinds of most melancholv events tak-
ing place whieh impinge' uptln the life 

.of this cuuntry in the mo!'i~ disastrous 
fashion; one has to diffel cntiate bet-
ween certain perhaps unconscious 
defaults on the part Of the Opposition 
in so far as the working of parliamen-
tary democracy in its finest form is 
concerned. and defaults committed by 
a party which has a massive majority 
here and all over the country. There 
is not a link in the chain of the mono-
poly of the power which the Congress 
Party exereises in this country. That 

being the factual matter, it so happens 
that even in regard to something which 
ought to be considered sacr~d, naJrcly 
the right5 'Of Parliament, if not of 
the Opposition Members. the right of 
Parliament as a whole, when it is in 
possession of a certai" matter. has 
been sought to be cirClhm".nted and 
disregarded by certain net ions which 
have emanated from offic:al SOurco" 
b'oth at the centre and in the stale. 

On the IRst occasion. Mr. Kamath 
and J happened to have been able to 
point out certain circumst31lces which 
made you decide that you had to make 
an investigation into the position, and 
on investigation you have arrived. at 
the decision which is, as 1 have said 
before. equivalent to a reprimand •• 
far as the Government i!it concerned. 
but this being a' sort of reprimand 
deserved by the Government in regard 
to a very serious issue, parliamentary 
issue, and this being a sort of olfence 
by people who are in power-and 
power seems to have corrupted these 
centres of lif~I submit to you in 
all humality that i.n view of the 
particular clrcum<rtances of the case 
this should be gone into a little mON 
especially in view of lhe further 
facts which have emanated frurn 
Mr. Kamath. 

J would, therefore, .uggc,t to you 
lhat you be pleased to refer the mat-
ter to th~ Committee of Privileges. 
w here, in very seemly surroundings. 
we can discuss this matter. Govern-
ment representatives can appear be-
fore us and perhaps they might even 
offer an apology to Parliament, and 
it would do with the ',ery best of 
grace perhaps that we can say finale 
to this incident. 

Shri Ranga (Chittoor): very 
much appreciate the ruling that you 
have given today. It strengthens the 
hands of Members at Parliament. It 
also upholds the status and the im-
portance of the membership of thw 
House. But now. what WOUld be the 
c'onsequence of OUr not proceeding 
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with this matter. Would it nol be said, 
would it not be taken by the Govern-
ment, that this House did not consi-
der it of such importance ~s to refer 
it to the Committee of Privileges, and 
has chosen to drop it. That is a very 
important consideration to which 1 
would invite your attenlion as well as 
the attention of the Government. 

That is where the IRst remark 
mode by Mr. Mukerjee belomes so 
very important and relevant. Instead 
of the Government and the Home Mi-
nister waitmg until the Committee of 
Privileges goes into this matter and 
calls upon the Government to offer 
an apology, if the Government are 
prepared tn come forward even now, 
in response to the advice, the criticism 
the observations that yOu have made 
this morning as well as our own ob-
servations, then possibly it might not 
be possible either for the State Gov-
ernment or the Uni'on Government 
hereafter, and their secretariats to 
sleep over these matters and be indif-
ferent in rgard to such matters. 

Now that this question has been 
brought so prominently to the notice 
of the House by Mr. Kamath and other 
friends on our side -as well as by 
yourself as our Speaker, J would like 
to draw your attention and the atten-
tion of the House to this very impor-
tant and relevant fact and position. 
When Members of Purliament are 
taken into detention either under the 
Preventive Detention Act or under 
DJR, they are being prevented from 
discharging their duties to Parlia-
ment as well as to their constituency 
and the whole of the country. Under 
these circumstances, if for relevant or 
for sufficient reasons Government 
thinks it fit to take them into deten-
tion, and if, thereafter they find it also 
necessary to release them on parole for 
whalever purpose it may be, it stands 
to reason, and it would only be dip,ni-
fled and decent that they should not 
impose SUCh conditions as had been 
imposed in this csse, a~.; are being im-
posed in several cases also. that they 
should report every dgy to the local 

pOlice, that they should not mOVe out. 
uf the local police jurisdiction or any 
SUCh other things giving room to the 
Member to doubt, whenever it would 
be possible for him to attend Parlia-
ment, whether he would be doing ti1~ 

right thing or doing the wrong thing, 
whether he would have 10 take the 
consequences and so on. 

Therefore, I would like you to invite 
the attention of the Government to 
the need to see that the concerned 
government whether it be the State 
Government or the Central Govern-
ment does not impose such onerous, 
dishonourable and, from the parlia-
menloary point of vciw, undignified 
conditions. 

The Ministe.- of ParUamentary 
Alrairs and Communications (Sbri 
Satya Narayan Slnba): After the rul-
ing which you have given stating all 
the facts, 50 far as we 'ilre concerned 
On this side, We have never tried to 
defy your ruling, no:' turn down your 
request, the request which you have 
made to the House. I hope the House 
would agree to that. 

Shri lIari Vishnu Kamath: What is 
that? He is not expressing any regret. 

~r~~ ('(on) :m>m~, 
11." iJl ~ rn ~1f.,-it I 

IIfQI1f ~m : ;;rr ~t I~' il 
~~ >ri!:T "" ~ 
Sbri G. N. Dixit (Etawah): On a 

point Of order. 

Mr. Speaker: The House should r("d-
lise that it is not the punishment or 
any apology that matters mosl. It is 
really the assertion of the right that 
is most important, and its declaration. 
The HOUse always enhances its pres-
tige when it asse:·ts it, declares it, 
es~ablishes it and then ordinarily lets 
go the offender because in that case 
more weight is added to it. dignity. 
This is my interpretation of it. So, I 
would plead that the hon. Membors 
again not to press it now, just to re-
concile themselves in this context, 
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;accept my reque~t in that regard and 
.let it go. drop it there. Already, dis-
pleasure has been expressed. Apology 
·would have 'been needed if that had 
not been expressed. A Displeasure 
,has been expressed already. and-
(Interruption.) 

Shri Vasudevan Nair (Ambala-
puma): A dellibraote action. 

Mr. Speaker: I think that should 
be enough. This is my request wtd I 
hope the House will agree to it. (In-
terruption). 

Shri Har! Vishnu Kamath: As my 
han. friend Shri Mukerjee has said, in 
the Committee, after coolly and calm-
ly considering the issue and after get-
ting the Madras Government's expres-
·.ion of regret, then. the matter may 
.be closed. Not nOw. (Interruption). 

Shr\ G. N. Dixit: Sir, with due res-
pect to yOUr advice and with due res-
ped to the observations made by the 
Leader of the House, my submission 
is that it appears that one fact has 
been overlooked by you and also by 
the Leader of the House, and that is,-
as you )ourself have properly stated 
that We should not consider State 
matters in the absence of the Chief 
Minister Or State Minister, and if we 
accept your advice, by accepting your 
advice, we will be convicting and sen-
tencing the Mad'l'as Government with-
out giving them an opportunity to be 
heard. And that will be going against 
the very principle of natural justice. 
(Interruption) . 

Mr. Speaker: Order, order. Prob-
ably he hilS not heard me properly. 

'The dissatisfaction is against the Cen-
tral Government, that it has not done 
something; - not the State Govern-
ment. 

Shri Ranga: That is why I am say-
ing that they arl! allergic and I eIlrlier 
called upon the Harne Minister and 
the Government to ctYme and apoligiae. 
(Interruption) . 

Mr. Speaker: Order, order. I re-
quest han. Members to resume their 
seats. 

ShrJ Ranga: Sir, did you follow my 
observations? I insist upon not onlY 
the Leader of the House but al80 the 
Home Minister, because yOU made the 
observation that .... 

Mr. Speaker: He lras made these 
observations that the Government 
would ·be careful hereafter. (Inter-
ruption). 

Shrl Ranga: So many things are 
happening all over India, and in re-
gard to them, we express our con .. 
cern and our views. Is it not the 
duty Of the concerned Minister here 
immediately to apprise the local gov-
ernment in regard to the attitude of 
Parliament and the observations that 
are being made, especially on a sub-
ject so important like this, in which 
the Home Minister should immediately 
take action, contact the State Govern-
ment over the telephone. 

Shri H. N. Mukerjee: It is quite 
clear from what the Leader of the 
House has said that as far as the Gov-
ernment is concerned, they arc only 
glad at having been able to get away 
with ii, because of your genero:ls 
request to the House. On the part 
of the Government there is not the 
slightest gesture of an expression of 
apology for what appeared, according 
to your oWn adjudication, 10 be a 
contempt of the House. In these 
circumstances, I beg of yoU to see 
that ion your genero~!fy you should 
not bind the House to a rourse of 
action which disabl!!ll us from exer-
cising a right which has bel!l'i Infnilg-
ed by the highest possible authority 
in the coantry because they are in 
power which pl'wer has corruptec! 
them 'and SO they are presuming to 
beha~e in that same fashion even in 
relation to tms Parliament, and that 
is why in your great generosity you 
recommended a course of action which 
may be all ri,ght but they do not 
deserve that generosity. 
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"1",!~:~q'T'!fi~ 
'li\'irutsm:m-~f~'Ii\'t I 
mrt\' ~ iir f~ sm: ~ iii 
ftfit m'l' ;r o;rr;;r ~f%1f~ ~<'f 'fiT 
fifofli f~ ~ ~ ~ ~ 'Ii\' 
~;r if>'if 'liT I 

~ it m'l' ~ lf~ f'f~~ ~ f'li' 
~ fqWl!fIf!fifi'T<: mfcr iir ;;rl f'fll1'l' 
.~ '1'f iir W<fifff ~ '«r ~ f~ 
.~~~~~al1fiffl' 
qh: ~ mfi:' If, ~ ~ iii 
m it 1~;;r>1T 'fiT 'l"TlI'i'ITlf..t tf<TT 
~T f'li' f;allf <'I'T'Ii' ~'1T it i;I1lIT '1fT lf1' 
<T'hm ;f'A; ~'1T it I ~T m;m iir ~ 
fqWl!fIff.l'1liTl: mmff ;r ~n: ~ if 
'1m\' f<'l"1T I ;;;; 'Ii't crr.rT1£ !IIh q;~ 
1fT ~T <rt: II'T I wrq~ iir om: it ~" 
~ m<fl{ 'firT rn ffl ~ '1'\'I'ff'!ii\"Jil' 
mt If,<''Ii' it 'li$iT f'li' "l'f"i ~ 
mli'li'TfwT 'fiT ~'IT<'I' 'IffiIT ~ '1'1£ <'I'T'Ii' ~'IIT 
~ ;;miT ~, M'Ii"f "I'.,-t f'foIT Ollf'ifflliT 
'Iii, .r,-~ "'1fifflliT 'F rnn: ~ 
'fiT 'I'll\'!' mm ~, .;;r m;QT 'liT ~~ 
lI'RT6' ~ I .. m~ it ~" ~ f'f<f~ 
~'lT f'F ~'IT 'f<:1-:1'liii1fT If,<''Ii' it <i;n 
'I' ~'T ~IDWr f"~'Hf!f'f,n: ~f+rfcr iir <mr 
l'I~'Ii't;;r"l'f~;;rr;r I 

Shri Vasudevan Nair: Will they 
withdraw that restraint order in view 
of what you have stated hi this 
House? Will the Government come 
forward and see that they will with-
draw that order? We would like to 
know that, whether they wiU ask the 
Madras Government to witlltiraw that 
.order. 

Shri S. M. Banerjee: I bow to your 
ruling and I have also listened with 
respect to the observations made by 
the Leader .of the House. But may 
I remind you that there are three 
or four cases when expressions of 
apology were made? On one OCCQ-

sion, previously, even the Chief Min-
ister of Keral&, Mr. Nambood .. ipad, 
had to apologi6e, and he had that 
much courtesy to do it. There was 
another case where, when myself and 
Shri Indrajit Gupta were released Oft 
bail from the Jamshedpur jail, the 
District Magistrate or the SDO did 
not inform this Hat\se. I moved a 
privilege motion and your predeces-
sor, Shd Ananihasayanam Ayyangar 
Was then In the Chair. He wanted 
to refer the matter-f<) the Committee 
on Privileges, but before doing so, 
he took the permission of the House 
and referred the matter to' the Bihar 
Government, and the Home Minister 
of the Bihar Government, the Home 
Secretary to the Bihar Government-
everybody-had to apologise, and only 
then this House said that that ques-
tion need not be pursued. I only 
want to say this: you have been SO 
generous, but they do not deserve it; 
and if you go on doing it, it will vest 
a power in the nands of the Govern-
ment and the executive SO that they 
will disobey even Parliamentary prin-
ciples. 

Mr. Speaker: That is the usual 
charge: that some say that I am 
generous and some others Say that I 
am weak. 

Shri Hem Barua: You are generous. 
But you are sowing seeds of gene-
rosity on barren social! Generruily 
to the undese.-ved. 

Mr. Speaker: I am weak; I am 
governed by many circumstances. 
That I am weak when I am dealing 
with the Opposition-that also has 
been said many a time. 

Shri Harl ViShnu Kamath: By 
whom? 

Mr. Speaker: Generosity and weak-
ness are just close to each other; that 
does not malter. They are close 
neigh bOUTS! 

Shri Hari Vishnu Kamath: But 
those who are sitting there do not 
understand. (Interruption). 
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Mr. Speaker: If my advice is not 
acceptable to some Members, then 
what can be done? 

Shri lIari Vishnu Kamath: The 
Madras Governml!!lf !fa. committed 
contempt and they have not elOpress-
ed Tegret. The Madras Chief Minister 
has not expressed any regret. 

Mr. Speaker: 1 request han. Mem-
bers nOW to be content with what 
has happened now and let the matter 
be dropped. 

IShri Vasudevan Nair: You, Sir, 
shou;d try to understand us also. 

Shri Harl Vishnu Kamath: Let the 
Madras Chief Mini_ter express regret, 
which they have not done SO far. Why 
should we close the matter now? We 
can hold up the matter till tomorrow 
or the day aHer. (Inter,.u)Jtinn). 

Mr. Speaker: If my recommenda-
tion is not accepted, and if some 
Members have ob1ection, I am forced 
to put it to the 'House. What should 
I do? 

Shrl Hari Vishnu Kamath: Yes; 
put it to the House. (Interruption). 

Mr. Speaker: If I put it to the 
House, then also, I think it would 
not be advisable. 

Shri lIari Vishnu Kamath: Under 
rule 221;(2), "if not less than twenty-
five members rise accordingly, the 
Speaker shall declare that leave is 
granted." 

Mr. Speaker: Shri Mukerjee should 
give a lead. The objection is that 
that procedure which I had suggested 
would not be a good procedure or 
precedent. 

Shrl H. N. Mukerjee: We have 
pleaded wi th you and we persist in 
it, because it is our right and duty 
in view of the Government's attitude, 
and in view, particul~~ the gene-
'ous recommendations which you 

haVe made, it cannot possibly be ac-
cepted by the House. You should 
concede that, and in the circumstan-
ces. it should be referred to the Com-
mittee on Privileges. 

Shrl Hari Vishnu Kamatb: May I 
submit one thing? I am moved onbr 

by one consideration. namely, th~ 
wpremacy Of I'ar'l1ament, berore 
which even the highest aulhonly 
mu~t bow, and in this matter, neither 
the Treasury Benches nOr the Gov-
ernment of Mlldras have expressed 
any regret so far. On the contrary, 
they have cha~ged us with irresponsi-
bility. (Interruption). 

Shrl 8harwat Jha Alad (Bhag<!l-
pur), Would you like to postpone 
this matter and let the Government 
have time to consider the matter and 
come forward with a recommenda.tion 
or decision? 

Shri Satya Narayan Sinha: I would 
never like this situation to arise, 
namely, that after we recommend to 
you one thing, it should not be ac-
cepted. I think it is unfortunate '!Iii r 
some of my hon. fpjerrc!s stIn feel 
that .... 

Shrl Vasudcvan Nair: Why unfor-
tunate? 

An. hon. Member: Ii is unforlu,,",lr 
for the Government. 

Shri Satya Narayan Sinha: That is 
true. Sir, in mv opinion, in view of 
your ruling-I do not know if on 
behaH of the Madras Government I 
can say anything-so far as we are 
concerned, a thing has been done un-
wittingly. There was no desire on 
the part of this Government to chal-
lenge the supremacy of this House 
and this Parliament, and we are real-
ly Sorry for it. And we can give 
you this assurance, that such things 
will not happen in future. IInter-
ruption). 

Sh,\ Hart Vishnu Kamath: Sir, in 
all humi'ity, I submit one·thing. The 
Madras Government has not express-
ed regret sO far. 
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,Some hon. Mlembers: No, no, (In-
t erruption) , 

Shri Hari Vishnu Kamath: Even 
according to your ruling, the Madras 
Government, the Madras Chief Min-
ister, has comml,tted contempt at the 
House, They have not expressed 
regret so far. 

Mr, Speak",r: I think we should 
accept It. 

Shrl Hari Vishnu Kamath: We do 
not accept it, 

13:31 hrs. 

GENERAL BUDGET-GENERAL 
DISCUSSION~ontd. 

Mr. Speaker: The House will noW 
resume further discussion on the 
General Budget, Shri Koujalg' may 
continue his speech. 

13.31l hr •. 

[MR, DEPUTy-SPEAKER in the Chair 1 

Shri H, V. Koujalgi (Belgauml 
Sir, the other day I was speaking 
about the different rates of toodgraln 
prices in different States. Not only 
that, States like Punjab have com-
plained that the foodgrains are not 
lifted from that State and they are 
also put to loss. The result is dis-
contentment is expressed by the 
growers and farmers in various States, 
I think the malady is due to the 
barriers of the zonal system, It has 
been contended b} many members on 
the floor of the House that the zonal 
barriers should be removed. The 
Government wiJl have to reconsider 
this proposal and the barriers should 
be removed as early as possible, at 
least durmg this crisis and there 
should be free movement of food-
grains, 

I want to say something about the 
problems of Mysore State from where 
I come, The percentage of Irrigation 
in Mysore Is very low, At one time 
It was considered a much-irrigated 
2782 (ai) LSD-6, 

Wen. ilia.) 
area, but now things are otherwise. 
The State Government has taken up 
major Irri,gation projects like Upper 
Krishna and Malaprabha, but due to 
shortage of funds, the progress of 
theSe works is very slow, The state 
Government has recommended to the 
Central Government to take over the 
Upper Krishna scheme as a central 
scheme, I submit that Upper Krishna 
should be taken over as a central 
scheme and large financial aid should 
be given to the Malaprabha scheme. 
'lIbe Ghataprabha Right Bank scheme 
is in Balgaum district, which Ie a 
scarcity area. For want Of funds, the 
work has not at all started. I request 
the Central Government to come to 
the aid of the State Government, 90 
that this work can be taken up. 

The Mysore Government has pre-
pared a scheme for minor irrigation 
works, If an these schemes are 
undertaken, they would cost about 
Rs. 10 crores, The schemes are such 
that they can be executed in a year 
or two, They have requested the 
Centre to sanction Rs, 10 crores, The 
other day I read that only Rs, 3 crores 
are sanctioned, With only Rs. 3 
crores, it will be very difficult to 
execute all these works, The financial 
position of Mysore Government is 
such that it is very difficult to provide 
more funds, The State Governmenl 
has already tapped all possible sources 
of taxation aDd there is very little 
room for addi,tional taxation. So, I 
request the Central Government to 
come to the aid of Mysore, 

It is very unfortunate that the loca-
tion of the fifth steel plant has not 
yet been decided, Hospet is one of 
the most recommended sites and I 
submit that Hospet ~ould be given 
preference and it should not be drop-
ped for political reasons, 

Shri D, C. Sharma (Gurd",spur): 
There is • ruling by the Speaker that 
there should be at least one Cabinet 
Minister in the House. But there is 
no Cabinet Minister now, 

Shl Bh:rgwal Jha Azad 
pur) : Since he has raised 

(Bhagal-
It, you 




